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CiNT&AL_hDMIHISTRATEVE TRIBUNAL, pRINCIPAL BENCH
0A 2310/1993
dow Delhi, this 22nd day of May, 1995
shiri PLT.Thiruvengadan, Fon'ble Member (A)
sit 3.8, Bansal
s/ Sardar Kartar Singh
M-G7, Bascment Part 1 o
Lajpat Nagar, New Delhid .. f#pplicant

By Shri v.D. Sharma, padvocate
VErsus
Union of India, through
1, ihe General Manager
northern Railway
baroda House, New Delhi
5 The Chief Administrative Officer
~onst. Separtment, Morthern Ratlway
Kashmerce Gate, Delhi-b .. PRespondents
By Shyam Moorjani, Advocate
ORDER (oral)
This  0A. has been filed with the prayer that the Tetter
doted 8.4.93 (Annexure A/1) by which the pay of the applicant

has been roduced from Rs,960/- to Rs.880/- with effect Tronm

21.1.83, be quashed.

2. The main ground relied upon by the-learned counsel  for
the applicant is that the order for reduction in bay has becn
isaued after a long gap of nearly 10 years and that toe
without any opportunity < being given to the applicant to
explain his case.

3. 1t was however arguedAby the learned counsel for tne
respondents that om merits such a reduction became necessary

since  Lhe carlier pay fixation had been erroncously  mede

‘tuking  into consideration the applicant's ex-cadre working.

At the time of retirement of the applicant, the error camc to
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their knowledge and hence the corrgctieses=my action was taken.
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! 1. Without going into the merits
boin not disputed that the order
Rl

has been tusued  without giving
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applicant to explain hWis case. The

&3 OVED 3 period of 10 years from the

N

5. [t has been held in Bhagwan

1094 (5)8C-253)

s without affording an opportunity
violative of principles of natur

ot
i impugned
3
z respondents  are given liberty to i
\ applicant in this regard, if they
& disposed of. Mo costs.
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that such a réduction in pay of an

order dated 8.4.93 at Annexure /1 is auashed. The

of the case, 1 note that
regarding reduciion in pay
an oéportunity to  the
reduction 2=z relates to
date of earlier fixation.
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of being heard would be

a2l Jjustice. Hence, the

ssye a fresh notice to the

so choose. The OA is thus
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(p.T.Thiruvengadan)

Menber (A)
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